OFEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL, ALIAHAPAD BENCH,
A LIAHARAD

DATED ARIAHABAD THIS 23rd DAY OF JANUARY, 1006,

CORAM : Hon, My, Justice RB. C. Saksena, V.C.

Hon, Mr, S. Dds Gupta, Memhar-A,

ORIGINAL APPLICATION NO, 1886 of 1994,

1, Men Singh Yadav, son of Sri Ram Avtar,
Resident of village and Post Office Mohamdiabad,

Distriét Etawah,

2., Ram Svarup Yadav, son of Sri Hom Sinnh Yadavw,

Resident of village Chaturipur, Post Offic-
Chandesu, District Mainpuri.

3. Shiv Kumr son of Sri layak Singh
Resident of villane Phadmei, Post Office
Salempur, District Alimarh,

4., Hitendra Kumar Sharme, son of Sri
Dev Dutta, resident of 2/216, Shyam Nagar,
District Alisarh,

5. Pradeep Kumar son of Sri Bal Krishna,
R/o. Hq No, 40,Siknopannali,
Hathras, District Aligarh.

\
6, Nagesh Kumar Gupta, son of Sri Rachubir Prasdd

Gupta, resident of village and Post Office Fappal
District Aligarh,

7. MRhesh Pal singh son of Sri Ram Singh,
Resident of village and Post Office Hitali,Hiran
Singh, District Aligarh,

8. Pran Chanira, son of Sri Shiv lal, C/o. S.S.Ravaet,
O/o. the D.E.T.Agra,

9. Sagya Frakash Sharma, son of Sri Tsj Pal Sharma,
Resident of village and Post Office(Via Lodha),

District Aligarh,
: vievnss Bpplicants,

(BY ADVOCATE SHRI I.C.PANDEY & SRI S.N.SRIVASTAVA)
"Versus

1. Union of India, ghxowak Ministry of  \ h



(FandeyQ

=

e

Communications (Deptt. of Posts)
New-De lhi, through ‘its Secratary,

Direcsor General, Department of Posts,
New Delhi,

Senior Superintendent of Post Offices,
Alisarh Division, Aligarh,

Senior Post va”aster(G>, Aliqarh,
Head Post Office, Aligarh.

i ses w.Respondents,

R (Oral)
e R, C. Saksena, V.C.)

10O
10
O 1y
1

(By Hon.Mr, Justi

Order sheet disc losed that it was pointed out
to the learned counsel for the applicant that the
cause of action in this O.A. appedrs to have arisen

OV

several yesars back., The applicants ﬁe&g:ﬁﬁi ecudl pay
for ecual vwork for the period betveen 1683 to 1987, The
learnsd counsal for the applicants sought time to file
a delay condonation application, but the same has not
bean done, On the last date on 1,12.,1095 last opportu-
nity was given and it vas provided that if the order
tated 5.1.1004 is not complied vith before the next date,

the application shall stand dismissed.

: It is fairly well sottled xk2k on the basis of |,

N

several decisions that a judgment of Court/Tribunal,
does not afFev% a fresh cause of action to any mow -~
patitioner. The cause of action has to be computed on

the basis of the period for which the claim relates.
3. We accordingly dismiss the O.A. as being

i eSS

Me mbe r= (A ) Vice-Chairman

time=barred.

DATED : ALIAHARAD 23rd Jan,19%6.




